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Maktoob Media 

WB: BSF personnel accused of brutalizing Muslim fisherman, obstructing medical 

treatment 

https://maktoobmedia.com/india/wb-bsf-personnel-accused-of-brutalizing-muslim-

fisherman-obstructing-medical-treatment/ 

Maktoob Staff | April 2, 2025 | Modified : April 2, 2025 

A complaint has been filed with the National Human Rights Commission (NHRC) 

regarding an alleged human rights violation involving the Border Security Force (BSF) 

personnel and a resident of Gobra village, Sahabuiddin Biswas. The incident, which 

occurred on March 9, 2025, has raised concerns over custodial torture, medical 

negligence, and the interference of security forces in critical medical treatment. 

Mr. Sahabuiddin Biswas, a 51-year-old fisherman from North 24 Parganas, was allegedly 

assaulted by BSF personnel near the Ichhamati River. According to the complaint, officers 

stopped Biswas from the BSF’s Kalanchi Border Outpost without any lawful reason while 

he was en route to fish. The officers, identified as Inspector Vikash, ASI/GD Kuldeep 

Singh, and CT Subhankar Roy, reportedly verbally abused Biswas before shooting him 

at point-blank range with a pump action gun. The gunshot caused severe burns to his 

face and permanent damage to his right eye, leaving his left eye at risk. 

Biswas was initially treated at Sarapul Rural Hospital, but his condition worsened, leading 

to a referral to AIIMS Hospital, Kalyani. On March 17, 2025, while undergoing 

preparations for surgery, BSF officers allegedly intervened, pressuring doctors to deny 

Biswas the required medical care. Despite purchasing medical supplies for the surgery, 

Biswas was discharged under duress. His daughter, Miss Ruksana Khatun, reportedly 

faced threats from BSF personnel when she questioned the abrupt decision to discharge 

her father. 

The following day, Biswas was reportedly transferred by BSF officers to Gaighata Police 

Station, North 24 Parganas, where he was falsely implicated in a drug smuggling case. 

Despite his deteriorating health, he was formally arrested, and his condition continued to 

worsen. Biswas was eventually transported to several medical facilities, including 

Bongaon SD Hospital and Medical College and Hospital, Kolkata, where doctors 

concluded that both his eyes were irreparably damaged. 

On March 21, 2025, Biswas’ daughter approached the First Track Court, Sessions Judge, 

Barasat, urging the authorities to ensure proper treatment for her father. Following the 

court’s direction, Biswas was finally admitted to the Regional Institute of Ophthalmology, 

Kolkata, on March 24, 2025. 

The complaint to the NHRC alleges that BSF personnel not only used excessive force but 

also obstructed medical treatment and attempted to cover up their actions by falsifying 
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charges against Biswas. Furthermore, the complaint highlights the lack of action from 

local police despite formal complaints lodged by Miss Khatun to several authorities. 

The NHRC has been urged to initiate an independent investigation into the actions of the 

BSF personnel, ensure immediate medical care for Biswas, and seek accountability for 

those responsible for the alleged torture, wrongful confinement, and medical negligence. 

The complaint also requests the Commission to protect Miss Khatun and her family from 

further threats. 

In her letter to the NHRC, Miss Khatun stated, “This incident is a serious case of custodial 

torture, police inaction, and institutional human rights violations. I urge the Commission 

to take immediate steps to uphold justice.” 
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Times of India 

Delhi High Court judge transferred to Calcutta 

https://timesofindia.indiatimes.com/city/delhi/delhi-high-court-judge-transferred-to-

calcutta/articleshow/119879753.cms 

TNN / Apr 1, 2025, 23:47 IST 

New Delhi: The Centre on Tuesday cleared the proposal to transfer Justice Dinesh Kumar 

Sharma of Delhi High Court to Calcutta High Court. 

In a release, the Union law ministry said Justice Sharma stood transferred from Delhi to 

the Calcutta High Court. The Supreme Court collegium recommended his transfer late 

last month. Sources said that it was a routine move. 

He becomes the third judge from Delhi High Court to be transferred over the past few 

days after Justices Yashwant Varma and Chandra Dhari Singh. 

Justice Sharma, who currently ranks 18th in seniority in Delhi High Court, was appointed 

a high court judge in Feb 2022. He was the district and sessions judge, New Delhi, and 

registrar-general of Delhi High Court before his elevation as a high court judge. 

Last year, Justice Sharma took a strict view of the need to ensure that coaching centres 

adhere to rules and regulations and even advised the lieutenant governor to appoint a 

committee chaired by a former judge for such a purpose. He also said a place should be 

earmarked where all coaching centres could function. He was dealing with the bail plea 

of the owner of a building basement that housed an IAS coaching centre. Three civil 

service aspirants drowned and died after they were trapped in the basement that had 

become inundated. 

Earlier this year, the judge also asked Delhi University and the Bar Council of India to 

consider online classes for law students so that they could make up for the shortage in 

attendance. Recently, his bench dealt with a tricky issue where he upheld an arbitral 

award exempting Delhi International Airport Limited (DIAL) from paying annual fees to the 

Airports Authority of India (AAI) during the COVID-19 pandemic. 

The ruling not only reinforced the principle of force majeure (extraordinary event negating 

contractual obligations) but also referred to the "catastrophic" financial impact of the 

pandemic on the aviation industry. 

Justice Sharma joined the Delhi judiciary in 1992. He has worked substantially in legal 

aid services as a judge and also completed a course on conflict management from the 

University of Oxford, London, while working with the National Human Rights Commission. 

In his long career, besides presiding over courts of various jurisdictions, he worked as the 

secretary of the Delhi High Court Legal Service Committee and as director, Delhi Judicial 

Academy, where he introduced projects such as "mock trials" for judicial officers. 
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The Week 

Current regulatory mechanisms inadequate to deal with hate speech in the country 

RJD MP 

https://www.theweek.in/wire-updates/national/2025/04/01/par8-rs-jha-hate-speech.html 

PTI Updated: April 01, 2025 14:53 IST 

New Delhi, Apr 1 (PTI) Existing regulatory mechanisms, such as the National Human 

Rights Commission and the National Commission of Minorities, have become inadequate 

to deal with hate-based speeches and actions in the country, Rashtriya Janata Dal MP 

Manoj Kumar Jha said in Rajya Sabha on Tuesday. 

Expressing concerns over the rising instances of hate speeches and actions causing 

enmity among various communities, Jha said such things are bringing fame to low-

profile people and hatred has been normalised. 

The RJD MP referring to a former United Nations Secretary General's comment that the 

tradition of hate created the Gas Chamber (referring to the Holocaust in Germany). 

Naming countries such as Bosnia, Cambodia and Rwanda, which had seen civil unrest 

in the past, Jha said, "I do not want to see my country in this list." 

The reality today is that people want peaceful passage of festivals without any tragedy, 

the MP said, adding that visiting the pages of history and fighting over it has become 

normal. 

 He concluded the statement by reciting an Urdu couplet that highlighted how, despite 

being close, people are stuck at a distance due to their self-imposed restrictions. 

(This story has not been edited by THE WEEK and is auto-generated from PTI) 
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The Print 

Current regulatory mechanisms inadequate to deal with hate speech in the country: 

RJD MP 

https://theprint.in/india/current-regulatory-mechanisms-inadequate-to-deal-with-hate-

speech-in-the-country-rjd-mp/2573825/ 

PTI | 01 April, 2025 03:03 pm IST 

New Delhi, Apr 1 (PTI) Existing regulatory mechanisms, such as the National Human 

Rights Commission and the National Commission of Minorities, have become inadequate 

to deal with hate-based speeches and actions in the country, Rashtriya Janata Dal MP 

Manoj Kumar Jha said in Rajya Sabha on Tuesday. 

Expressing concerns over the rising instances of hate speeches and actions causing 

enmity among various communities, Jha said such things are bringing fame to low-profile 

people and hatred has been normalised. 

The RJD MP referring to a former United Nations Secretary General’s comment that the 

tradition of hate created the Gas Chamber (referring to the Holocaust in Germany). 

Naming countries such as Bosnia, Cambodia and Rwanda, which had seen civil unrest 

in the past, Jha said, “I do not want to see my country in this list.” The reality today is that 

people want peaceful passage of festivals without any tragedy, the MP said, adding that 

visiting the pages of history and fighting over it has become normal. 

He concluded the statement by reciting an Urdu couplet that highlighted how, despite 

being close, people are stuck at a distance due to their self-imposed restrictions. PTI JP 

RUK RUK 

This report is auto-generated from PTI news service. ThePrint holds no responsibility for 

its content. 
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LatestLY 

ताजा खबरें  | नफरती भाषण ों से ननपटने के निए मौजूदा ननयामक तोंत्र अपयााप्त : राजद साोंसद 

मन ज झा 

Get latest articles and stories on Latest News at LatestLY. राष्ट्र ीय जनता दल के साांसद मनोज 

कुमार झा ने मांगलवार को राज्यसभा में कहा कक राष्ट्र ीय मानवाकिकार आयोग और राष्ट्र ीय अल्पसांख्यक 

आयोग जैसे मौजूदा कनयामक तांत्र देश में नफरत फैलाने वाले भाषणोां और कृत्ोां से कनपटने के कलए अपयााप्त 

हो गए हैं। 

https://hindi.latestly.com/agency-news/existing-regulatory-mechanisms-to-deal-with-

hatred-speeches-insufficient-rjd-mp-manoj-jha-r-2558534.html 

एजेंसी नू्यज Bhasha | Apr 01, 2025 04:40 PM IST 

नयी कदल्ली, एक अपै्रल राष्ट्र ीय जनता दल के साांसद मनोज कुमार झा ने मांगलवार को राज्यसभा में कहा कक 

राष्ट्र ीय मानवाकिकार आयोग और राष्ट्र ीय अल्पसांख्यक आयोग जैसे मौजूदा कनयामक तांत्र देश में नफरत 

फैलाने वाले भाषणोां और कृत्ोां से कनपटने के कलए अपयााप्त हो गए हैं। 

राजद सदस्य ने कवकभन्न समुदायोां के बीच दुश्मनी पैदा करने वाले नफरती भाषणोां और कृत्ोां की बढ़ती 

घटनाओां पर कचांता व्यक्त करते हुए कहा कक ऐसी चीजें कुछ लोगोां को प्रकसद्धि कदला रही हैं और नफरत को 

सामान्य बात बना कदया गया है। 

उच्च सदन में शून्यकाल के दौरान झा ने सांयुक्त राष्ट्र  के एक पूवा महासकचव की कटप्पणी का कजक्र करते हुए 

कहा कक नफरत के कारण ही गैस चैंबर (जमानी में नाजी शासनकाल में यहूकदयोां के नरसांहार के कलए) बना। 

बोकिया, कां बोकिया जैसे देशोां का नाम लेते हुए उन्ोांने कहा, "मैं अपने देश को इस सूची में नही ां देखना 

चाहता।" उन्ोांने कहा कक आज की वास्तकवकता यह है कक लोग चाहते हैं कक त्ोहार कबना ककसी त्रासदी के, 

शाांकतपूणा तरीके से बीत जाए। 

शून्यकाल में ही काांगे्रस सदस्य रजनी पाकटल ने महानगरोां में कशक्षा पर बढ़ते खचा और सरकारी सू्कलोां की 

खराब द्धथिकत पर कचांता जताई और कशक्षा को अकिक समावेशी बनाने के कलए कशक्षा का अकिकार कानून के 

तहत ‘‘आकिक रूप से कमजोर’’ वगों से सांबांकित प्राविान लागू करने की माांग की। 

उन्ोांने कुछ सवेक्षणोां का हवाला देते हुए कहा कक अकभभावक प्रारां कभक कशक्षा में औसतन 40,000 रुपये से 

दो लाख रुपये सालाना खचा करते हैं तिा यह खचा और बढ़ रही है। 

उन्ोांने कहा कक सरकारी सू्कलोां का उदे्दश्य सस्ती कशक्षा प्रदान करना िा, लेककन वे अपने उदे्दश्य में कवफल 

हो रहे हैं। 

भाजपा सदस्य के. लक्ष्मण ने कहा कक तेलांगाना सरकार ने हैदराबाद कवश्वकवद्यालय द्वारा दावा की गई सैंकडोां 

एकड भूकम की नीलामी करने का कनणाय कलया है। वही ां भाजपा सदस्य सुजीत कुमार ने दो अपै्रल को ‘‘कवश्व 

ऑकटज्म कदवस’’ के सांदभा में ‘ऑकटज्म’ बीमारी से पीकडत बच्चोां का मुद्दा उठाया। उन्ोांने अनुरोि ककया कक 

‘ऑकटज्म’ के बारे में जागरूकता के कलए प्रयास ककए जाने चाकहए। 
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भाजपा सदस्य रािामोहन दास अग्रवाल ने सू्कलोां में मध्याह्न भोजन और बच्चोां में बढ़ते कुपोषण का मुद्दा 

उठाया वही ां माकपा सदस्य केआरएन राजेश कुमार ने मनरेगा से जुडा मुद्दा उठाया। 

शून्यकाल में ही भाजपा के ईरण किािी ने आरोप लगाया कक कनााटक सरकार ने अनुसूकचत जाकत और 

अनुसूकचत जनजाकत के कल्याण से जुिी योजनाओां को अन्य योजनाओां में खचा कर कदया। 

काांगे्रस सदस्य मुकुल वासकनक ने कबहार के बोिगया द्धथिर महाबोकि मांकदर को गैर-बौिोां के कनयांत्रण से मुक्त 

कराने और इसके कलए सांबांकित कानून में सांशोिन की माांग की। 

एमिीएमके सदस्य वाइको सकहत कुछ अन्य सदस्योां ने भी शून्यकाल में लोक महत्व के कवषय के तहत 

अपने-अपने मुदे्द उठाए। 

अकवनाश मािव 

(यह कसांकिकेटेि नू्यज़ फीि से अनएकिटेि और ऑटो-जेनरेटेि स्टोरी है, ऐसी सांभावना है कक लेटेस्टली 

स्टाफ द्वारा इसमें कोई बदलाव या एकिट नही ां ककया गया है) 
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Hindustan 

आदर्श मौत मामले में पूर्श एसपी बस्ती अममताभ ठाकुर ने राष्ट्र ीय मानर्ामिकार आयोग से की 

मर्कायत 

https://www.livehindustan.com/uttar-pradesh/basti/story-human-rights-complaint-filed-

over-suspicious-death-of-adarsh-upadhyay-in-police-custody-

201743485305414.amp.html 

Newswrap हिन्दुस्तान, बस्ती Tue, 1 Apr 2025, 10:58:AM 

Basti News - बस्ती के दुबौहिया थाने में आदर्श उपाध्याय की संहदग्ध मौत के मामिे में पूर्श एसपी अहमताभ 

ठाकुर ने राष्ट्र ीय मानर्ाहिकार आयोग में हर्कायत दर्श कराई िै। उन्ोनें किा हक पुहिस हिरासत में मौत 

का मामिा बनता... 

बस्ती। दुबौहिया थाने के उभाई हनर्ासी आदर्श उपाध्याय मौत मामिे में बस्ती के पूर्श एसपी रिे अहमताभ 

ठाकुर ने राष्ट्र ीय मानर्ाहिकार आयोग से हर्कायत हकया िै। यि र्ानकारी आर्ाद अहिकार सेना की प्रर्क्ता 

डॉ. नूतन ठाकुर ने दी। उन्ोनें बताया हक आर्ाद अहिकार सेना के राष्ट्र ीय अध्यक्ष अहमताभ ठाकुर ने बस्ती 

के दुबौहिया थाने में युर्क आदर्श उपाध्याय की संहदग्ध मौत मामिे में मंगिर्ार को राष्ट्र ीय मानर्ाहिकार 

आयोग को हर्कायत भेर्ा िै। अपनी हर्कायत में उन्ोनें किा िै हक अब तक इस मामिे में र्ो तथ्य आए 

िैं, उनसे स्पष्ट् रूप से पुहिस हिरासत में मौत का मामिा बनता िै। यिां तक की स्वयं एसपी बस्ती अहभनन्दन 

ने भी इस मामिे में पुहिस कहमशयो ंको दोषी मानते हुई कुछ कहमशयो ंको हनिंहबत हकया िै। इसके बाद भी 

इस मामिे में एफआईआर दर्श निी ंहकया र्ाना घोर आपहिर्नक िै और पुहिस कहमशयो ंका सीिा-सीिा 

बचार् हकया र्ाना िै। 

अध्यक्ष अहमताभ ठाकुर ने मानर्ाहिकार आयोग से इस मामिे में तत्काि एफआईआर दर्श कर मामिे की 

हर्रे्चना सीआईडी से कराने का आदेर् देने की मांग हकया िै। उन्ोनें आयोग से पीह़ित पररर्ार को समुहचत 

मुआर्र्ा हदए र्ाने की मांग भी की िै। 
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Bhartiya Basti 

मानवाधिकार आयोग पहुंचा बस्ती के आदर्श उपाध्याय मामला, FIR दर्श न होने पर र्ताई आपधि 

https://bhartiyabasti.com/basti-news-live-in-hindi/aadarsh-upadhyay-case-basti-human-

rights-commission-reached-raised-objection-over-not-registering-fir/article-18766 
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adarsh upadhyay basti आजाद अधिकार सेना के राष्ट्र ीय अध्यक्ष अधिताभ ठाकुर ने बस्ती के दुबौधिया 

थाने िें युवक आदर्श उपाध्याय की अतं्यत संधदग्ध िौत के िाििे िें आज राष्ट्र ीय िानवाधिकार आयोग को 

धर्कायत भेजी है  

अपनी धर्कायत िें उन्ोनें कहा है धक अब तक इस िाििे िें जो तथ्य आए हैं, उनसे स्पष्ट् रूप से पुधिस 

धहरासत िें िौत का िाििा बनता है. यहां तक की स्वयं एसपी बस्ती अधभनन्दन ने भी इस िाििे िें पुधिस 

कधिशयो ंको दोषी िानते हुई कुछ कधिशयो ंको धनिंधबत धकया है. इसके बाद भी इस िाििे िें एफआईआर 

दजश नही ंधकया जाना घोर आपधिजनक है और पुधिस कधिशयो ंका सीिा-सीिा बचाव धकया जाना है. 

अतः  उन्ोनें िानवाधिकार आयोग से इस िाििे िें तत्काि एफआईआर दजश कर िाििे की धववेचना 

सीआईडी से करवाने के आदेर् देने की िांग की है. 

अधिताभ ठाकुर ने आयोग से पीध़ित पररवार को सिुधचत िुआवजा धदए जाने की िांग भी की है. 
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Dainik Bhaskar 

आजमगढ़ की घटना को लेकर मानवाधिकार आयोग में धिकायत:पूवव IPS अधिताि ठाकुर बोले 

दोषी पुधलस कधमवयो ों पर मुकदमा न धलखा जाना दुिावग्यपूर्व 

https://www.bhaskar.com/local/uttar-pradesh/azamgarh/news/complaint-to-human-

rights-commission-regarding-azamgarh-incident-134751094.html 

आजमगढ़ में दलित युवक की थाने में मौत के बाद के मामिे में लियाित तेज हो गई है। आजाद अलिकार 

िेना के राष्ट्र ीय अध्यक्ष और पूवव आईपीएि अलमताथ ठाकुर ने इि मामिे की लिकायत राष्ट्र ीय मानवालिकार 

आयोग िे की है। एक लदन पूवव भी अलमताभ ठाकुर ने इि पूरे मामिे में प्रदेि के मुख्यमंत्री योगी आलदत्यनाथ 

को भेजे पत्र के माध्यम िे दोषी पुलिि कलमवयो ंकी लगरफ्तारी की मांग की थी। इिके िाथ ही पीलित पररवार 

को एक करोि रूपए का मुआवजा लदए जाने की बात कही थी। 

दोषी पुलििकलमवयो ंपर हो मुकदमा 

मानवालिकार आयोग में की गई लिकायत के मामिे में पूवव आईपीएि अलमताभ ठाकुर ने अपनी लिकायत 

में कहा लक अब तक इि मामिे में जो तथ्य आए हैं, उनिे स्पष्ट् रूप िे पुलिि लहराित में मौत का मामिा 

बनता है। यहां तक की स्वयं एिएिपी आजमगढ़ हेमराज मीणा ने भी इि मामिे में पुलिि कलमवयो ंको दोषी 

मानते हुई कुछ कलमवयो ंको लनिंलबत लकया है। 

इिके बाद भी इि मामिे में एफआईआर दजव नही ंलकया जाना घोर आपलिजनक है और पुलिि कलमवयो ं

का िीिा-िीिा बचाव लकया जाना है। ऐिे में मानवालिकार आयोग िे तत्काि इि मामिे में मुकदमा दजव 

कर मामिे की लववेचना िीआईडी िे करवाने के आदेि की मांग की है। 
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